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+[THE MINISTER OTI' STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
students of the Nehru Homoeopathic
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Medical College, New Delhi, a private
institut'on, were on strike from the 21st
January, which was called off on 14th
February, 1970.

(b) The students had demanded :

(1) Change over to B.H.M.S. or
G.H.M.S. Degree Course {rom the
D.H.S. Diploma (a maximum of five
years course).

(2) Closure of six months refresher
course.

(3) Facilities for dissection and
practicals in the College premises only.

(4) Hoste!  accommodation to be
provided in the College premises.

(5) Library with sufficient number of
Books.

(6) Common Rooms (for boys and
girls ‘separately) to be provided in the
College.

(7) College & Hospital

Building to
be completed.

(8) Proper sanitary  arrangements.

(9) Regular and efficient staff

with a principal for the College.
(r0) Qualified Doctors for the Dis-
pensary.

(11) Lecture rooms with furniture,
fans and proper lighting arrangements
etc.

(12) A cheap and good canteen to be
run by the College on ‘No- profit no
Loss®  basis.

(13) Fees should be reduced.

(c) This is a private institutior. An
agreemient appears to have been reached
between the Management and the students
following an assurance from the Manage- _
ment for fuliiiling the reasonable demands
of the students as soon as possible.]
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t[RecocniTioN oF HOMOEOPATHIC

DirrLoMas

1270. SHRI SURAJ PRASAD
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that the dip-
loma awarded by a homoepathic col-
lege registcred and aided by one State
Government and affiliated to a Homoeo-
pathic  University of the same State
is not recognized by the State Govern-
ment of another State for the purpose
of allowing (of homoecopathic medicine)
practice;

{b) whether it is also a fact that the
M.B.B.S. degree is recognised in the
whole of India as well as in other coun-
tries;

(c) if the replv to parts (a) and (b)
above in affirma‘ive, what are the rea-
sons for not recognising the homoeo-
pathic diplomas; and

(d) whether the  Central  Govern-
ment propose to issue orders to all the
States in India to give recognition to
the diplomas in horiceopathy awarded
by various States in India ?}
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+[THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-

| MENT(SHRI B. S. MURTHY) : (a) Yes.
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(b) The M.B.B.S. degree included in
the Schedule to the Indian Medical Coun-
cil Act, 1956. is recognised in the whole
of India. This degree is formally recognised
{1 those foreign countries which have
reciprocal airangements with the Govern-
ment of India under this Act.

(c) The Diploma Courses conducted
in the Homoeopathic Colleges in the
different States are not uniform. They
vary in content and in duration thereby
causirg  difficulties in reciprocal  re-
cognition.

(d) Government of India have already
recommended to all State Governments
as well as State Homoeopathic Boards
to adopt the uniform 4 year Diploma
Course of D H.M.S. prepared by the
Homoeopathic  Advisory Committee and
approved by the Central Council of
Health. It is now for the State Govern-
ments to implement these Uniform Courses,

As recommended by the Joint Committee
of Parliament on the Indian Medicine
and Homoeopathy Central Council Bill,
1968, a draft Bill for the constitution
of a separate Council for Homoeopathy
is under preparation. When this Legis-
lation is passed by the Parliament and
Council for Homoeopathy is established.
this difficulty of reciprocal recognition
of the different State Diplomas will be
removed.]

or N.B.C.C. wrriu Housing
CORPORATION

MERGER

1271. SHRI SITARAM JAIPURIA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is any proposal tu
merge the National Building Construction
Corporation with the proposed housing
corporation;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.

(b) Does not arise.

(c) The functions of the two agencies
are different : The N.B.C.C. undertakes
constuction works of government

[RAJYA SABHA]

and |

to Questions 104
public sector undertakings as a contractor.
The proposed Housing and Urban Deve-
lopment Finance Corporation will mainly
finance housing and urban Development
programmes through the agencies of
State  Goverrments and Union Terri-
tories Administrations; it may also, in
slected cases considered necessary, directly
undertake the establishment of housing
estates, but no decision has been taken
about the agency that will execute such
projects.

ALLOTMENT oOF Prors
Basrs

ON Priorrry

1272. SHRI SITARAM JAIPURIA :
Will the Minister of HEFALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that Government
have taken a decision to allot plots on
priority basis to persons not owning any
house or plot anywhere in India;

(b) if so, the details thereof; and
(c) the steps taken or proposed to be
taken in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT(SHRI B. S. MURTIIY) : (a) Yes.
Other things being equal, it, has been
decided to give preference in the matter
of allotment of plots to thore whe do not
own a house/plot anywhere in India.

(b) and (c) The details have not yet
been finalised.

D. A. MerGErR wiTH Pav

1273. SHRI S. A. KHAJA MOHI-
DEEN : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that the merger
of dearness allowance with pay had adver-
sely affected thousands of employees of
the Central Government; and

(b) if so, the steps taken by Govern-
ment in this regard to give some sort of
relief to those affected cmployees ?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) and (b) With the treatment
of a portion of Dearness Allowance as pay,
wherever there is a pay limit for eligibility
to allowances/concessions like House Rent



